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PM for timely, tra

Addresses 10th
annual Gonvention
of the CIC

PNS & NEW DELHi

N, Q aintaining that secrecy
has no place in this time

and age, Prime Minister
Narendra Modi on Friday said
‘the RTI process should follow
“3-T” mantra of timely, trans-
parent and trouble-free access
to information to people.
-Speaking at the 10th annu-
al Convention of Central
Information Commission,
-Modi noted that the Right to
Information Act has given the
‘common man the right to
«question those in power and
stressed on bringing trans-
‘parency “proactively’, saying
‘the faster “we move towards
fransparency’, the stronger will

‘be the faith of people in

‘democracy.

Prime Minister Narendra Modi speaking at

Convention of Central Information Commis

the inauguration of gm, 10th >§:mw
siont in New Dethi on Friday PTl

“The process of accessing
information should be trans-
parent, timely and trouble-

free. Delayed information does

_ not help to solve the problem

but increases it. Timely infor-

mation can halt a wrong deci-
sion. We will emphasise this”
he said.

Highlighting the ambi-
tious Digital India project, the
Prime Minister said the
scheme is complementary to
the spirit of RTI as the more
things become online, the
more transparency comes in.
He also stressed that RTI
should be used to bring
improvement in governance”If
a question is asked by a citizen
there must be some issue in
Government that the need for
question arose. A small RTI
question can force you to
change policy?” he said.

Modi said the RTI Actisa
tool through which the com-
mon man has got not just the
right to know, but also the right
to question those in power. He
said there should be trust
between the Government and
people and it comes through
transparency. Talking about
introduction of self-attesta-
tion of documents, the Prime

nsparent, trouble-free RTls

Minister said “we have to trust
people” .
Earlier, speaking on the
occasion Finance Minister
Arun Jaitley termed the RTI
Act as ‘an ‘exemplary law”
which has been “a very suc-
cessful experience” as far as the
Indian society is concerned. “It
has transformed us during the
last few decades and particu-

larly in the last decade, from a

society that relished in secre-
cy,” he said. .

The Finance Minister said
the administrators of the RTI
Act will have to use their dis-

cretion whether the Act js

being used for empowerment,
to avoid harassment, for the
benefit of the common man or
is it being used by busy bod-
ies for collateral purpose.
Jaitley said the adminis-
trators will have to do a bal-
ancing act between “strength-
ening the exercise of this Right
and preventing possible abuse
in the implementation of this
particular legislation”




a

- 'gopaigandhi1@yahoo.com

Nai Dunia, New Delhj

Monday 19th October 2015, Page: 8
Wi #:25.39 cms, Height: 19,50 cms, adr, Ref: pmin.2015-10-19.40.98

-

AT S T Mg &
& foam wur &
HIY Hgeayui-
BRI T e
3 ¥ fireft 1 qga

- 3y R de el

N fbam e
Ltk ek
I Y T & forg
SIS &1 TR
fermem s g

B3N b ARSI
TIRMI-SEm e

 VTEHIYT T e

T I e T
3t e B

B %%.@@aﬂ@%ﬂ%%ﬁv

ﬁw{,%ﬁﬁ&ﬁ-ﬁam&ﬂwﬂj#

- 17 A dum, oo, Aded 3 amed

%iﬁw&mu@ﬁ@_ﬂ%mmﬂ,
2, TR S Sefge i ) A o
JEHERCR G ETE CEas o E
3T % G A H T T £ 1 g
B o, T A e R T T
8 e w s ww, 5 o N R
R Em RN} e I

8 i e e S e kA - |
R o § iR o paen |

R RO Jafrs i araral

ﬁmmﬂﬂm&&ﬁﬂ%ﬁém_
B w5t & =R 7 T E o we g
3 elvey W o ol ot 5
FEM, I AU AR R s B
3 ot 3R e § 1% AR ®
URARAR T 7l it SIredh) ST HRI
g 1 8 S Rrvaroor a5 2 9

.§~§§§§§

T 1 AT ST e T & 3 vy
Sl TR & et R 31
STaHE Tl 3 R e

T o RoT ieneT e e ST

2, T TR AR aam 3
EISSIE LN il B R e Y

R A EN R o e

eites Setes & 0 3 it & 7t Y
i TR e Tt wdee s st
S W W TR ¥ uremeR Rl &
IR 149 3 T & R wier
3R e wRear 2% S ot 9 ot
TFER U S & A it A ol
el e s &)

@ A Az amw 3 s e
T 3 e oPEE F Sy
= ITFRI R 3% A 2 o T 1s
R L o 36 39 2 v TR

e

:um.\ ,, .@&

ot 3t 37l e % S ) off SRerg
T o GRrareR e) o p Rt ot
e e & 3R 1m Rh I @ R
& ure Tt on shdfieet v € ok e
ol Frofa §1 3 3 o ot e
AT S S T W T e o

TSR o, FRE T G Rram sl

I IR & Wl e v
R A R IE Y37 gt s s
R 78 8 B o @ ¥ e wve
IS B Y, T T v e s

8 iR 78 o s ol 0t ok B

&S ot I TR 7 v o e iy

W 3SR ER TR | A e, S S, A

T Y 37 A A ) R o e
archt oft ol 3 A uw i YA &
T AT R ik agm et R
T : W, ehFT 9w & e R
e B 3 g e e weed £ e
T o i & e 3w A 9y
TE FH B TS 81 A T T
TR S T TR S R
FEFAE, e M3 A wn R
T ARA €1 3 et 4} TR )
TR WS R §, 30 i O 1§ § 3y
ST B A Y e T
1 el g2 Sk ¥ e F R

QISR 3 RIS e

SRR R E | A T R o ey
% forg = el TR e
T et 87 5 o % SR Tgd A
& iR 7 o & s (s e ik
5 T I T SR T iR
T AR wit =-w ) i aEe s
oo somrch i vt o Ry e o
it sreanial wen e wgm AT

AR B R TR et S
5% U Five a1z el ot R
R S B % ot B I e
T o 3 T SR o e vy
o1l 3R T T G S g fr

IRIRTE TR Ta-8w  we=ww 7
© R s g e T i o

iz & e o R e & g o
e, Frent © vaarer vt ) s
et ST TR e S
T o IR e de B ) Tl
ECERIECTIE T B et oo e
w0t e A S 9 o R sm ‘wRi
H Y 38 T e 2 e R
3 i e o R SR qwa
FI2 & T Q36 o e 8
T 3T 4 o =g s gam o ol
S g S T e T e

N ARTRIE A worH A e ES

areh sl bl 3 7% v 9o T
P e o e & R s e -

- TR T 07 i e

oot SR e TR Sk e
Al T vl R o e 87
u%_ﬂqmmnﬂwmﬂzm_@mwmnwwa
L &7 %0 T M aw s R
o TR e 313w eI Y

T S R R deem
= T o o e Ry WIAGE

Terelt & B e anw o WA I
FRARMGLE, SR FAF Ry
IR 319 7 e Sraraat
1943 ¥ 5 S 1T Y v
o, T TOR e OF S B S
F TR ERE d i R R
AR A 3 I 6 R Y e vy oY
R IR s i e
ST e |98 e aeE i U e
g o ¥ 59 s & g 9 Rema @t
A T, A T T g
BRI § oIRIems & ander e g
= BT T FARal Y T e
TR AR S e Ty
3 for T 7 meten el 24 yeriaw
aRwgrem
RIS g el ondem s
T R B R ok e
Tewm s e fven an se i iy
wﬂ@m@ﬁagmﬂmﬂﬁﬁwﬂ
ST e o1 o5 atand gt oy
WA B, R 78 T SO 7
e 31 A e R, 4R el o 4,
TRt S e a9l
S &, semt O +f 3% & 16 mia-2em
& ST N TR R IR
ST S IS ) e em i
. (PR T, werm e
slteeints snt yffia T shome ot
Tty R & frfere srsmren §)




13 ehe OL Bith |t Lizdetfn %S@PW% 28k ¢ R i AN %E%E% Sl RLp Bl ¢
, %E“Ww@mww,@w , _@EWWEWEEWW s [pstle gliealie by , ﬁ%%gkﬁﬁggﬁﬁg

A_E%EEEwmmﬁw ieio2 R edlie el 12 120 £122 LB0S | g proi b 20 WRYIY 3y, | o
| 220 RRS 1 el bl B 12 Bk b Ll 3 ¢ Siepaite Bliblle s 3 5T [y dit SN I Relheled i B0\ (apRylie
BeD LIl dhlle B I 9961 L lipllh yeisl < Biahic T Sl g a0 AT %o 2kh RE brr 1930 | 11z Iklle
b leyhle ke fizh % g Uit = bliole Yol ds b His Jele Yellele 260 24818 Llapfiie ; XA DRI (5 b 440 b

iele oD by olrip g omﬁéﬁ_mgrﬁﬁﬁwﬁ; RETOL * Iy pavins gty -7 Dk
e dellet ORI e ML L Bl s Bl 1B g 1 Bt %M%%ﬁ@,o_%
= _,.mooor%ﬁm_ﬁﬁw@

SUEPHR bsd : s °g g H JE g5 bpeMeb btk soor. N ,w
T . | . |

Aes Lol fr 200 ‘Yaad) ki LOOT
ey T 260 e b /661 _
el e Bl oy 120 0T

 ehp BRI b ] g BlieipMie

_%%%Eﬁﬁ& SRR Hielle ft ol Mo
© blhde] Yhioh f1 /861 L 5 WALy

L 183§ baos BIAR wh @

b BOM3 2 blle liod D2 1 '5L0T HE bl lndte ¢ i foith o7

£6°55721-0b-S510z"wwd 1oy ape ‘swd z°g yBlaH ‘swo 160z :ypIM
£ 2RI 2l
@ —\ .mmmﬂ— mPQN .—@QO&.UO r_HNF >QUCOS— amAmfm;m%ma,anMwmm
ytaQg “WQE_._. “_.NLNCQ>NZ EEHALISINN A

FYRYTH NOLL YOOI




SHTAS INFOIOMA TION BEREAL
wA Wt
UNTOFINDE S

1 A2

Indian Express, Delhi
Tuesday 13th October 2015, Page: 15
Width: 23.33 cms, Height: 34.80 cms, a3, Ref: pmin.2015-10-13.35.163

1T needs a second revolution

Tenyears later, the right to information has achieved much. But it seems to have lost its bite

THE RICHT ro Infarmanan Act i now
W years old — long enough t FUS A
fair idea of how it has performed on the
ground. Riding onahug e of civil so-
&ty activism, it started on a positive riote and
made unexpected imp carly on 1t
pramised (o herald transparency and ac-
countability in government functioning and
thus seduce corruption. A mumber of signif-
wcant disclosures were fore j the RT1, in-
cluding the information regarding 2G and
Commonwealth Games and so on. Among
the educated and city dwellers, the RT}
spread faster. Most importantly, it fed to the
demand for several other equally imporiant
nghtslike the nght to employment guaran-
tee, the right tn education and the right to
food security.

The RTT has had the effect of slacicening
the trght hold of the government and
its officials on both information and instru-
mentaiities of the state. The decade follow-
ing 2005 witnessed the slow withering
away of the Central government and the
RTtsurely played a role in that unravelling
~ by increasing irreverence, scrutiny and
through the critiquing of its authority
among the general public. However, of 1ate,
one witnesses a waning of fervour even
though the number of RTI applications has
been growing, We examine here the reasons
for that.

Understandably. from the beginning,
civil society activists and the media have
been more enthusiastic about the RTI than
civil sepvants, who have traditionally used
information as the source of their power and
mystique. The civil service's indifference and
hostility towards the RTl has not diminished
over the years: if at all, it has only increased
although many government servants, no
doubt mostly disgruntled. have also been
most successful users of RTI, largely seeling
information to fix their own cases and fix
those they did not like. Ordinary citizens

mostly scek personal information regard- .

ing various services otherwise denied to
them by the system, be it.a passport or ara-

tlon card ov various commonly requised cer-

tificates, Since discosure of such informa-
tion poses little threat to the systern, the
public authorities share such information
relatively easily.

1t is the contentious or potentially
controversial information that the public au-
thorities Rave been very wary of disclosing.
Thurs, as far as personal information goesor
information of an innocuous kind, the RTE
hasbeenasuccess.But as a tool to inculcate
the value of transparency, the RT! has nei-
ther sunk deep into the government noy
among mostof the citizenry.

The civil society enthusiasin for the RT!
has declined: some leading stars of the
moeventent that led to the RTE have moved
onto politics orother equally important ar-
eas like analytical studies for the world

the judiciary, in any case, was always ambi-
valent from the very beginning; many high
courts had framed very restrictive rules —
some even fixing aRs 500 fee for cach picce
of information demanded {tlearly not in-
tended by the RTI Act), and thus making it
very difficult for people to access the infor-
rnation held by courts. Between the Suprere
Courtand several highcourts, alarge numbser
of decisions by information commissinns
have been stayed for years, without much
explanation. This has created an impression
among the public authorities that the judi-
clary is not very appreciative of the R or the
way itis used by citizens.

The contribution of the information
cornmissions, both Central and stare, in di-
luting the publicinterest in the RTTis noless.
Long pendency in most information com-
missions — some even fora year or more —
signals their casual approach. This, in turn,
emboldens public authorities to take the

“The law is too ambitiousty

and unrealistically drafted as
it defines both ‘information’
and ‘public authority’ in the

widest possible manner. Asa
result, the sheer volume and

varicty of information being
sought places a huge burden

nn the public authorities.

CRSasikumar
Thelaw istoo ambitiously and, some say,
unrealistically drafted as it defines both “in-
formation” and “public authority in the wiad-
est possible manner. A< a result, the sheer
volume and varicry of information being
sought places a huge hurden on the pubhc
authorities. This iduces a strong sense of re-
sistance in them. Poor record-keeping makes
retrieval of information very cumbe
Inrnost offices, the public information o
isarcluctantiow-level official, without much
clue about the informarion heid or satigtyt.
Consequently, the response of the publicau-
thorities hasoften been sub-optimat and un-
satisfactory for information seelers. Finally.
i spite of the mandate of the RTI Act, most
publicauthoritics lave faited to d
records and make proactive disclo,
their information in the public domain,
Looking back. cne can say the Rithas
achieved much but clearly, it seems to have
reached 2 piateaw now. One witnesses the
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“You can’t use RTIto]

Chiefinformation commissioner

ghtup eve

Vijai Sharma talks about identi
ney levels and deali

ry corner’

g the éaps inthe RT1 Act,

ng with ‘vexatiou

improving pende

i
Shyamial vaday (ett) of The indian Express with Vijai Sharma.

SHYAMLAL YADAV: Theye is 2 per-
ceplion that the government wants
o weaken the RTY, What ts your ex.
Perience of working with the previ-
ousgovernment ang thisoner
No.therz is ng change because the RTI
!\cl.lhesysmmnselr,ischmmclismland
has bccngIvunucertaln(lh'ncllnn.RTIls
widely acoepted as 4 lifeline. it is a no.
lruls.wst-elrccumandemuentm‘eune.
The RT) Act itself s very simply enact.
edand as it completes 10 years, it whit
hringouy Issuesmmanvo{ Importance.
Thetenth yearalsogives ustheopporty.
Nty 1o taka stock OF o expertonc ahrd
set the stage for 1pe fatare. Thore is
seopefaritmpyoy inzimplementation rof
Rl for whytey S Have (0 Buitd rh, n
astrichiny. We are following up wirfy
the government toconstrict i bukiding
whereevery commissioner will be e
tosit, wher ‘lhul'c\\'i“bEﬂIlbl':th.‘\l\.’llh
ditorium. That w Illwlpcrmng(!wnnur
autorumy: Rizhs now, weare divided in.
fotwocampsos,
The ather inporiant Aspect is i
weshod hcx«‘heru\\'irhnlAnpm-
vide inswediate relief to sumebody it
regnived. We are gl YN o be e
tobuild ourowy institutionad grid, ¢y
AURISE we invited a) state biformy.
tion commissiongs a Mmasting
Wheve w discirssed Whether imple.
mentalionixinstepwih the ngi

ingof ca.
tneintothe jurisprudence
of s fow thing, ofe,

SHYAMLAL, YADAV: You say there
has heen e cha ge 0 Attty
BOWIRIMEn, but how do vag o plain
llmlh!l:lyul‘m.‘ernimrnmn(l\s inyour
Appointment as CIC which has led to
# pendency of some |
/Complaints befare youy
Beforc 1 Hoak over, we wir. working as
ustiael. When ook charge, § Iy way
Benerably elihrmg g the commjsg
Meetines, And vyl M saon hoyw walj
wa \wwxmh](-m-m.lmlmvnmnm-
g pemdency, Phye SEisHes wil) .
Prevesory soon

« this gov.

RITU SARIN: w,
SEmEnL i very wary of /1 disely,
Ble notings ang leaks 1o the
Are you noticing a treng
¢ bureatciats are v ting loss
Andlessdetat! in fide not g qug gh-
Ing staceato instructions o file? s
e 1ear of diselon changing (he
veaf writing

- PSEIMPUI YoM dhsefasre claye.

WHY VAl SHARMA

purview of the RTI Act?
authoritics come under the

in 2005, maybe thera was hos.

wontd be the nationat environm
al. Then gr ity it wisdecid

ket 5o huge. Many uf e exm

ting the relevant, usable info
and whether the information
And that is what we intend to
also how to rationalise the R

delay of over nine months,
Sharma’s role is significant
inthe face of concerns that

haedy s For K1Y and it gy

information prosider makesa
I net have those kind of teelmic:

Environment and Forests,

for example, we hear of
J windows tor the dfssemina.
rmation, if voulook carepy.

B

ANt i Bt the law rgesn't

DUblic it net fally? 1y me

ILALYADAV: of the 250-300

shouldnt e happened,
ou dispose off in 5 maonth, ‘
)

andsois i hehayati Raj. s

1Y diselosure, 5o thit one deges
net el need io e an N7y

i
DULEN Implantane now she

ommes. The third woulg be mentisnad givingittohin. Hetak,

SHY
Cmany said that such in.
ation world not have the

bt of an 1% (intlbemma;

i vay ndividual, Iy valls
Csichat the RT s about and s

ployed with The Tndicn By, ook surely you myst e hinvang

stion. People sk what king
0 | get under this seheme?

il Vot dont i sy,
W OVEY PGV s s

BENC ot ith that cac s
Hrely by e governmient 4

SHYAMLATLL VADAV: Wi
PMAMS AEC 05 L resist i i
Firis his 1y BESCNAY funeton Dk

VLY ool o, Ane T wengld
¢ shauld ot be confined 1 e
Taspects mentioned under gy,
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AtRTI meet PM bats for transparency

NEW DELHI, OCTOBER 16 ~
Promising to strengthen the

Right- to Information. . (RTT):

Act, which has completed
decade. of existence, : Pmme

Mmlster Narendra - ModJ]
today . signalled.: ‘an " era of.
transparency in govemance N
saying there wis no need. of::

secrecy in government fune-

tioning anymore and adding’

that people have the right to
question the government.
“There was a time when
secrecy was practised per-
haps because there were rea-

sons to practise it. But today I

don’t think there is a need for
secrecy of mindsets in gover-

nance. Openness and consul-
tation is better. It brings ease,
blmphClty and speed to deci-
sion making and delivery,”
PM Modi said Inaugurating
the two day RTI Convention

C@ﬂgresg dig at Modi:

§ Answer your wife's query

J Congress spokesperson Rita

Joshi on Friday asked PM

- Modi to ensure that his wife .-
| Yashoda Ben’s RTI query -
-about the nature of her' secu

rity entltlement is answered.
The query lS pendmg )

Vijai Sharma in New Delhi

{ on Friday. PHOTO: MUKESH AGGARWAL

hosted by the Central Infor-
mation Commission here,

A set of RTI activists,
including Aruna Roy, Nikhil

Dey and some others boy- -

cotted the inaugural session
protesting lesser invites for
the larger RTI community
this year than in the past.

Prime Minister, while hail-
ing the RTT law as an empow-

ering tool for citizens, said the
intent of the law should not be
restricted to providing infor-
mation alone. “A citizen has

the right to know but the pur-
pose of RTI Act should not be
limited to seeking information
alone. People should have the
right to question the govern-

‘ment.. Moreover, prowdmg
‘mformauontothe pelitioneris .
*.only‘a part of the law. That's’
. the process,” said the PM.

- He asked the'CIC to analyze

- the nature of RTI queries
: PM Narendra Modi with_ClC

being received by segregating
the queries department-wise
to fix responsibility of the
more questioned departments
and officials,

“,..if alarge number of ques-

tlons are being asked ahouta

certain department... it means
there is some policy loophole
in the department concerned.

If several -RTI queries are

directed to one individual, it
means there is a problem at

that individual’s level. We can
- use the RTI to improve the

end product of governance,”
said PM Modi after Union
Minister Minister Arun Jaitley
had argued fora strong law.
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chants 3-Tm

for robust

By Mail Today Bureau
in New Delhi

PRIME MINISTER Naren-
dra Modi sees no scope of
secrecy in government func-
tioning and wants a robust
RTI culture to thrive in the
country that should follow
the ‘3'I" mantra.of timely,
transpar€fit and trouble-
free access to information.

Speaking at the 10th annual
Convention of Central Informa-
tion Commission, Modi noted
that Right to Information Act
has given the common man the
right to question those in
power and stressed on bringing
transparency proactively. “The
faster we move towards trans-
parency, the stronger will be
the faith of People in demoe-
racy. The process of accessing
information should be trans-
parent, timely and trouble -free,
Delayed information does not
help to solve the problem but
increases it.”

Highlighting the ambitious Digi-
tal India initiative, the prime min-
ister said the scheme is comple-
mentary to the spirit of RTT as the
more things become online, the
more transparency comes in.

He also stressed that RTT
should be used to bring

improvement in gover- .
nance. “If a question is
asked by a citizen
there must be some
issue in government
that the need for
question “arose. A

Small RTT
to change policy,” he said.

He said there should be trust
between the government and peo-
ple and that comes through
transparency. Modi said
efforts should be to
introduce trans-

barency in a proac-
_ tive manner. Why
can’t we bring
transparency
proactively? Why
- should

question can force yeu

'anyone,

make effort to get information?
The effort of the government
should be that citizen should get
information easily; he said,

Talking about introduction of
self-attestation of documents, the
prime minister said we have to
trust people. “Secrecy could have
been the norm during old times
but I don’t think there is need of
such secrecy now. Transparency
brings in simplicity and speed in
the working of the government,”
he said. :
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AGE CORRESPONDENT
NEW DELHL OocCT. 16

‘The Right to Information
-should empower every
citizen to question ‘those
in power, Prime Minister
Narendra Modi . said
- Friday, urging that RTI
applications be Processed
in a timely ang transpar-
ent manner, Addressing
~the inaugura] session of
the' Centra] Information
-0mmission’s convoca-
tion, that alse marked the
10th anniversary of the
RTI Act, Mr Mogi said the
foundation of democracy
was such that even the
most ordinary citizen had
the right to Question the
government = oyeyp its
‘actions.
The convention
boycotted by
RTT activists, including
Aruna Roy, who had
"Thursday anmounced hey
intention of doing so. Ag
the PM wag Speaking dur-
ing the Session, some
activists held staged a
“protest outside the venue,
The main grudge was that
several were not invited

was

to the function, as the gOv-
crnment cited security
reasons.

many top.

" the

‘Quick replies to
RTI queries help
governance: PM

Narencira M’(.)di

Timely info can
hait wrong moves;
culture of secrecy
must go, there’s no
need for it: Modi
Speaking on the empow-
erment that RTT brovides
lo all, the PM said: “It ig
correct that in RTJ even
the most common person

has the right to know. But

it should not be limited to
that. e shoulq have the
right to question those in -
bower, and this the foun-
dation of democracy.”

He stressed op “Proac-
tively” bringing irans.
parency in the govern.
ment’s working, saying
the  faster “wWe  move
towards transpu‘rem:y”

stronger will he the
people’s faith in democra-
wTurnto Page 3
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“Digital
Vidya Krishnan -
NEW DELHI: Prime Minister Na-

phasised that” transparency
was vital to good governarice.

He was speaking at the
10th Annual Convention of
the Right to Information
(RTD) law. The theme of the
two-day convention celebrat-
ing a decade of the transpar-

1ency law is ‘RTL Qutlook for

the future - Trust through
Transparency.” The Right to
Inforniation Act was passed

2005,

tion, M¥, Modi said that his
government’s Digital India
initiative was, “complemen-
tary to RTI, because putting
information online -+ brings
transparency, which in turn
builds trust. RTT has become
a lool for good governance.
The RTI Act should not just
be limited to a citizen’s right
to know but it should cmpow-
er every one to hold truth to
nower”

Finante Minister Arun
Jaitley complemented  the
Central Information Com-
missioners (CIC) on the com-
pletion of a decade of the RT1
Act and called it an ‘exem-
plary law.” The transparency

e

and India had passed the first
stage of civilised governance.
The "use of technology. has
made the transparency law
more effective, less time-con-
swming and cost-cffective, he
added. '

rendra Modi on Friday em-

by the Rajya Sabha on May 12, .

Inaugurating the conven-

law had transformed society

RIS W

India complémets 'RT’

Prime Minister Narendra Modi with CIC Vijai

. . .
Sharma during the 10th annual convention of the
Central Information Commission in New Delhi on

Friday. - proto: v. subersHaN

Meanwhile, prominent
RTT activists like Aruna Roy,
Anjal; srdwai, Nikhil Dey,
Shekhar Singh and Venka-
tesh Nayak stayed away from
the celebrations, after a vast
majotity of activists were not
cleared by the Intelligence
Bureau to attend the seminar.
Of the 80 Jakh people who use
the transparency law, only
seven activists were approvec
by the B, after detailed back-
ground checks, Ms. Roy

“This should have been an
occasion to celebrate, Activ-
ists are being treated like

criminals. The IB has never
been involved in the past, de-

¢nite the faet the PAMe havae
sprie the facy the Piyle hayo

‘been attending the valedicto

ry. We decided to boycott the
inaugural session. When we
arrived for the sessions, the
PM was not attending, we

‘were still not allowed inside.
- Lventually, the Joint Regis-

trar of the Commission had to
get us in, The easiest thing to
do would be to boycott the
entire session but we had to
raise guestions. We need to
assert our rights and will he
attending the sessions to-
morrow,” said Mr. Nayak.

",
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NEW DELHI: Prime Minister
Narendra Modi signalled his
unequivocal support for the Right
toInformation regime on Friday,
asserting that people shouldn’t
just have the right to know but

“also question the government,

“This is the foundation of
democracy’l‘hls will increase faith
in democracy. When matters go
online, transparency increases
automatically Trust also increas-
es,” the Prime Minister said at the
inaugural function of the RTI con-
vention boycotted by prominent
RTlactivists, including Aruna Roy.

Roy, who had led the campaign
for the RTI Act way back in the
1990s, was upset that civil society
participation at the inaugural
session had been restricted,
ostensibly on security grounds.

However, there has been an
underlying sentiment that the
NDA government was perhaps
notas committed to the RTI Act,
ashowpiece of the previous UPA
government.

Modi and finance minister
Arun Jaitley sought to correct

Hindustan Times, Delhi
Saturday 17th October 2015, Page: 15
Width: 16.89 cms, Height: 15.43 cms, a4, Ref: pmin.201 5-10-17.48.108

le have the rlght to

s Prime Minister Narendra Modi at Vigyan Bhavan in New Delhi on

Friday.

this perception. The FM called
it an exemplary law while Modi
thanked everyone who had a role
in its enactment. :
“The PM made some valid
points... If the government
implements his directions to
put out information on its own,

MOHD ZAKIR / HT

the number of applications will
reduce by 50%,” said RTI activist
Subhash Chandra Agrawal, one
of the three activists who made
it to the inaugural session while
seven others boycotted it. Only
10 of them were invited.

Modi asked his audience com-

prising government officials to °
ensure that RTI requests were
responded to in a “timely; trans-
parent and trouble-free” manner,

“I believe that if someone

“hasn’t acted with malafide’

intentions, then you will never
get into trouble,” the PM said.
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' RTEL People have the
right to question govt,

says PM Modi

MPOST BUREAU

NEW DELHI: Prime Minister
Narendra Modi on Friday stressed
that Right to Information (RTT)
should not hamper governance
in fact if’s aim must be to bring
about a positive change in gov-
ernance. He asked government
departments to keep in mind three
‘T’ — timeliness, transparency
and trouble-free approach - while
replying to RTI applications as that
would help in reducing errors in
governance.

Addressing the 10th anniver-
sary of Central Information Com-
mission, Modi said more openness
in governance will help citizens
as there is no need for secrecy
in this day and age. “RTI replies
should be timely, transparency
and trouble-free. It will help in
reducing possibilities of errors,”
he said at the function which was
boycotted by leading RTI activ-
ists, including Aruna Roy, after

authorities restricted the invita-

tions to some activists citing secu-
rity reasons, Apart from Roy, other
activists who supported the boy-
cott included Nikhil Dey, Anjali
Bharadwaj, Amrita Johry, Ven-
katesh Nayak, Lokesh Batra and

" Shekhar Singh.

Modi said right to information
is not only about the right to know
but also the right to question as
this will increase faith in democ-

2 . s L
racy. “People should have aright to
question the government. This is
the foundation of democracy, this
will increase faith in democracy.
When matters go online, trans-
parency increases automatically.
Trust also increases,” he said. He
said aim of the Right To Informa-
tion Act is to bring about a posi-
tive change in governance.

Referring to the role played by
the Right To Information Act in
bringing positive changes in gov-
ernance, the Prime Minister said
the law can also help in review-
ing government policies. Modi
said his government’s initiative
of Digital India, which will ensure
that all administrative work is
donc online, is fully linked with
the Rl T:nitiative. “When mat-
ters go online, all issues become
transparent and the key objective
of RT1is to bring transparency in
governance..Maximum online,
maximum transparency. There is
no need for maintaining secrecy in
administrative work. Those days
are gone,” he said.
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